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m et b y  the im port o f  cru d e  o f  about
15.00 m illion  tonnes, and from  in d ige
nous prod u ction  to the extent o f aboui
12.00 m illion  tonnes. Im ports o f  cru:3e 
o il are genera lly  arranged on  a ca len 
dar year basis. The crude im port r e 
qu irem en ts during  1978 are expected  
to be  cov ered  as fo llo w s ;—

S o u rce Q u a n t i t y  in 
million  
toimes

I raq . . . . 3 0

I r an . . . . 2-  0

S a u d i A r a b ia  . I ■ 1

U n ite d  A r a b  E m p iratrs 1 • 0

U . S . S . R . 1 -5

Iran ( R u s to m  crude*) *»■ 5

D ariu s cru dc from Iran  
for M a d ra s  Refineries  
L t d ......................................... 2- H

A r a b ia n  crude ihrou|?h 
E x x o n  for H industan  
Petroleum  R efinery I 4

*3 3

T he balance requ irem ents w ill 
firm ed up during the course o f  
year.

be
the

(c )  T he present average cost o f im 
ported  cru de  on GIF basis com es to 
about Rs, 900 per tonne. The cost of 
production  o f  indigenous crude oil ia 
being  w ork ed  out and w ill b e  laid  on 
the T ab le  o f  the Sabha.

M R T P  A ct v is -a -v is  grow th o f 
industries

1044. SHRI S. R. DAMANI: Will 'he 
Minister o f  LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state;

(a ) w h eth er G overn m en t have e x 
am ined w hether the M .R .T .P . A ct has 
been detrim ental to the g row :h  c t  
industries;

(b )  w h eth er associations o f  C har
tered A ccountants, C om pany S ecreta 
ries, law yers and S olicitors  etc. have 
represented to G overn m en t fo r  m od i- 
fi^a ions in the A ct ; and

(c )  if so. w hether they have been 
exam ined  and w hat steps G ov ern 
ment are taking to m ake the A ct pu r
posefu l b y  rem oving  unnecessary 
hurdles?

TH E M IN ISTE R  O F L A W . JU S 
TIC E  A N D  C O M P A N Y  A F F A IR S  
(SH R I SH A N TI B H U S H A N ); (a )  N o, 
Sir.

(b )  The E xpert C om m ittee, w hich 
is presently review ing the w orking of 
the C om panies A ct and the M R TP 
A ct has rece ived  su g g estion s /m em o
randa from  various bodies including: 
the Institutes o f  C hartered A ccou n t
ants o f India, Costs and W orks A c
countants o f  India and C om pany S ec
retaries o f India and also from  indivi 
duals in response to the general notice 
and the questionnaire issued by  the 
E xpert C om m ittee in Septem ber, 197*

(c) These su ggestion s/represen ta 
tions are presently  under exam ination  
by the E xpert C om m ittee and further 
action w ill be considered on ly  after 
the C om m ittee subm its its report to 
the G overnm ent b y  30th June, 1978.

R a ilw a y  a ccid en ts  d u rin g  1975-76 and
1976-77

1045. SH RI PR A D Y U M N A  B A L : 
SHRI SU KH EN DRA SINGH : 
SH RI R A JE N D R A  K U M A U  

S H A R M A  :
SHRI BIREN DRA P R A SA D : 
SHRI H AR G O V IN D  VER M A: 
SH R I A G H A N  SIN G H  T H A - 

KU R:
SH R I SH A M B H U  N A T H  

C H ATU RVED I:
SH R I B. P . M AN DAT. :

SH RI D. G. G A W A I;
SH R I M A H IL A L -

W ill the M inister o f  R A IL W A Y S  be 
pleased to s'tate;
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(a ) t h e  tota l num ber o f railw av 
accidents and dera ilm ents o f  trains^ 
w ith  nam es o f  trains in vo lv ed  during
1975-76. 1976-77 and in  1978 to dale, 
separately  and t h e  m ain factors reF- 
ponsible thereof;

(b )  the num ber o f persons k illed  
and in ju red  and the loss to G overn - 
m ent and private p rop erty  as a result 
th ereof;

(c )  the total am ount o f  com pen sa
tion  paid to the v ictim s o f these a cc i
dents;

(d )  the num ber o f cases in w hich  
com pensation  has been  paid, the num 

ber o f rem ain ing  cases and the lim e 
b y  w h ich  these w ou ld  b e  settled ; and

(e )  the security  steps taken b y  G o v 
ernm ent to check  grow in g  rate o f  ra il
w ay  accidents?

TH E M IN ISTE R  O F ST A T E  IN 
TH E M IN IS T R Y  O F R A IL W A Y S
(S H R I SHEO N A R A IN ): (a ) The
num ber o f  train derailm ents and the 
total Inumber o f  train accidents w h ich  
took  p lace  on the Indian G overnm ent 
R ailw ays during 1975-76, 1976-77 and
1977-78 (u pto  January, 1978), and the 
type^ o f trains in vo lved  in these a cci
dents are g iven b e .o w ;—

N o . o f  train clerailnir'nts T o ta l  numb^'r o f  train accidents

Y e a r  I n v o l v in g  
passcnj^rr 

trains

In v o l v in g
G o o d s

trains
T o t a l

In v o lv in g
passenger

trains

In v o lv in g  
Goods T o ta l  
trains

1975-76 202 566 768 32 I 643 964

1976-77 166 467 633 264 516 780

1977-78 (upto J a n u a r y ,  1978) 191 418 6:19 28 I 46  ̂ 743

Since a large num ber o f accidents 
in vo lved  goods trains m ost o f  w h ich

pect o f the types o f  trains in vo lved  in 
train accidents.

bear on ly  num bers and not the names, 
in form ation  has been  furn ished  res-

The causes o f these accidents are as 
un der:—

*975-76 1976-77 1977-78 (upto Ja n u a r y ,  1978)

I . F a ilu re  o f  R a i l w a y  staff 588 447 394 -

2. F ailu re  o f  persons oth< r than R a  
w a y  staff . . . . 100 80

3- Failu re o f  equipm ent 114 136 1^5

4- S ab o ta ge 3 2 8

5- A c c id e n t 86 64 77
6. A c t  o f  G o d  . * . — — I

7- C ause could not be established 24 >4
8. C ause not finalised . — — 54

T otal 964 780 743
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Cb) The num ber o f  persons k illed  
ra ilw ay prop erty  involved  in these

and in jured  and the cost o f dam afie to 
accidents is g iven  b e lo w :—

N o . of  persons

Y e ar
K i l l e d Injured

Cost of 
dam a^
•to R a i l w a y  
property

846

(in Rs.) 

a.gS,74,675

*976-77 ......................................... 664 a.74.73.86a

1977-78 (uptojanua-y, 1978) . 251 653 3,30, 17,*4o

The cost o f dam age to  private pro- ant at any tim e w ithin one year o f
perty is not maintained by the Rail
ways.

( c )  and (d ) . The com pensation 
paid under Indian R ailw ays A ct, 1890 
to the v ictim s o f train accidents dur
ing 1975-76, 1976-77 and 1977-78
(u pto  I>ecember, 1977 is as under;—

A m o u n t in R

*975-76 .
•976-77 .

i9 77-78 (u p to  Deccinbe  
*977).

4 9 -5 1  lakhs  

30- 56 lakhs

I I ■ 83 l a k h s

A ltogether 437 claim s for  com pensa
tion under the Indian R ailw ays Act, 
1890 in respect o f persons killed and 
in jured  in train accidents during 1975- 
76, 1976-77 and 1977-78 (upto 31st 
January, 1978) are pending settlem ent 
in the courts o f  a d -h oc  C laim s C om - 
m iss ion ers /cx -o fflc io  Claim s C om m is
sioners.

The applications fo r  com pensation 
u n ie r  the Indian R ailw ays Act^ 18S0 
can norm ally  be preferred  by  the 
claim ants w ithin a period o f three 
m onths o f the occurrence o f the acci* 
dent to the ad -h oc  Claim s C om m is- 
s ion er /E x -o fflc io  Claim s C om m ission
er. The Claim s Com m issioners m ay, 
On good  cause shown, a llow  any clo im  
application to be m ade by  the cUdm-

the occurrence of the accident also. 
Full-fledged Court proceedings take 
place be fore  a verdict is aw arded by  
the Court and both the parties viz., the 
claimants, and the R ailw ay A dm in is
tration are given the opportunity to 
establish the claim  in order to avoid 
any irregular paym ent o f  com pensa
tion to a w rong party. These claim s 
are satisfied on the basis o f the ver
dict o f  the Court w ithout any delay 
on the part o f the R ailw ay A dm in is
tration.

Inform ation relating to paym ent o f  
com pensation due to the railw ay em 
ployees killed or in jured on duty 
under the W orkm en ’s com pensation 
Act is being collected  and w ill be laid 
On the table o f the Sabha.

(e ) S ince failure o f railw ay staff is 
the largest single factor responsible 
fo r  accidents. Safety O rganisations on 
the railw ays have been engaged in re 
lentless cam paign to create greater 
safety consciousness am ong the staff 
connected w ith  the running o f trains 
and to ensure that staff do not v io 
late rules or indulge in short-cut m e
thods. 10,000 additional posts o f  op e 
rational categories connected with 
running o f  trains and 2,700 additional 
posts o f running staff have been sanc
tioned to im plem ent M iabhoy T ribu 
nal A w ard  and the 10 hours duty rule 
for  running staff.

In order to reduce dependence on 
the human elem ent, various sop h iiti- '
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cated aids like u ltrasonic flaw  detec
tors for w heels, axles and rails, track 
circu iting, autom atic w arning system , 
etc., are being introduced  progressive
ly-

It has been  decided  recen tly  to track 
circu it run through  lines at 50 sta^ 
tions b y  31st M arch 1978 and at the 
rem ain ing 430 stations on the trunk 
routes by  1981. In addition, track 
circu iting  from  fou lin g  m ark to A d 
vanced Starter at 25 vu lnerable sta
tions w ill be com pleted  by  31st M arch
1978 and at another 75 such stations 
w ithin  the next one and a half years.

Besides keeping a close cooperation  
and coordination  w ith  the State P olice  
by holding period ica l m eetings at v a 
rious levels and assisting them  in d e 
tection, apprehension  and prosecution  
o f m iscreants. R ailw ays have also em 
p loyed  14,000 engineering gangm en 
and 11,000 R.P.F personnel to patrol 
the track, particu larly  in vu lnerable 
areas as a preven tive  m easures against 
sabotage.

P o lic y  ch an ge  in la y in g  o f R a ilw a y  
lin es

1046. SHRI K A C H A R U L A L  HE(VI- 
R A J JA IN ; W ill the M inister o f 
R A IL W A Y S  be pleased to state:

(a ) w hether he had said to  n ew s
m en in H osh iarour on 30th January,
1978 that the p o licy  regarding the la y 
ing o f  ra ilw ay  lines in areas w hich  
did not have rail connections w ou ld  
be changed ; and

(b )  if  so, the salient features o f  the 
proposal in this regard?

THE M IN ISTE R  O F ST A T E  . IN 
THE M IN IS T R Y  OF R A IL W A Y S  
(SH RI SHEO N A R A IN ): (a ) and
(b ) . A  new  policy  fo r  construction  
of ra ilw ay line in back w ard  areas 
the country  is under consideration  o f 
the G overnm ent. The p o licy  w ill be 
announced in the Parliam ent as soon 
as it is finalised.
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